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CENTRAL ADMINTSTRAT]VE TRIBI]NAL
PRINCIPAL BENCH

oA 1 559/2003

New Delhi t.h'is t.he 22nd day of ,iuly, 2003

Hon'ble Smt, Lakshmi Swaminathan, Vice Chairman (J)
Hon'ble Shri V.K.Majotra, Member (A)

Srrkumar Das,
Son of Late Amritanath Da-s,
re.sid'ing at 60/1, Dharamatol la,
Road, Cfl'lcutta-42

?. Pravash Kr-jmar Das,
Son of KL_rnja Behari Das,
residing a-t. Chandigarh Main Road,
P, O. Madhyamgram Bazar, Di -st,ri ct
North 24- Pargana.s, Pi n 7 43?98
hrot,h working for gain as Mi I ler in
the Gr.rn and Shel I Fact.ory, Co-ssipore
as High Ski'l led c.IL

..Applicant.s

( None for the appl icants )

VERSLJS

Linion of Ind'ia serv'ice through
the Sec ret.a ry , M i n'i .st ry of Def ence ,
Sout.h Bl ock , New De'l h i .

Ordnance Factory Board,
1 0 , Khud i ram Bo.se .Saran'i , Cal cr,rt.tta,

Chairman, Ordnance Factory Board,
1 0 , Khud i ram Bose Saran i , Cal cr,rtta- 1

General Manager, Gt-rn and Shell
Fact.or,v , Coss'i pore , Qa-l cut,t.a- 700002

- - Re.qnonrlents

( By Advocate Shri V.S, R. Krishna )

ORDER(ORAL)
(Hon'b1e Smt, Lakshmi Swaminathan, Vice Chairman (J)

On ?1 .7.2003 r a .simi lar case repre.sent.ed by Shri

Sadhan Rao Chondhary, learned corJnsel wa,s li.st.ed along

w'it.h three ot.her OA.s ( On 687,/2003, OA 688/2003 and OA

1348/ 2003) when learned counsel for t.he aElpl icant.s had

sr-lhrmi t.tecl a.s f ol I ows: -
" Sh r i Sadhan Roy Choudhary , 'l earned

cor.inseI f or apf)I i cant. subrm j ts that he hars to
come f rom Kol kot.ta and there i s another OA
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1559,/2003 f i led
According 1;o him
s'imi I ar -q i t.uated
and had c I a'i med r
i . e. DG Ordnanc
f ai r'ly su[rmi tt.ed
af ore.sai d orders
does not wi
However. asand he'woul d
again, he ha
may be noted"

-c-

Sh i v Kumar Das V-q . UOI .

e app I i cant.s i n th'i -s OA are
the aprll icants in 1150/ZOO3

i ef ,s agai n-st the re-spondents
Fact,ory Board, He has very
the Bar that in view of the

assed by t.he respondents he
ress thi s OA any f rrrther.
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OAbeaha.s
ble

not hreen I i sted todavt.o appear i n t.hat case
hat the.se submi.ssionsbmitted L

2. Tn view of the ahrove, oA is di-spo.sed of as having

trecome i nf rLtct.r_lous. No order a-s t.o costs.
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Vhrl
( V.K.Majotra

Member (A)

,qk

(Smt.Lakshmi Swaminathan )
Vice Chairman (J)




